Annexure – 1B
Unit Linked Regulations, 2019 – Comparison Document

	Proposed product regulation Reference and clause-approved by the Board
	Changes made on board approved regulation 
	Reasons for Change


	Header-Annexure - A
	......
	Removed as it has no relevance now.

	Draft 
	[bookmark: _GoBack]NOTIFICATION
	Now “Draft” removed as it has no relevance.

	Insurance Regulatory and Development Authority of India (Unit Linked Insurance Products) Regulation, 2019.
	Insurance Regulatory and Development Authority of India (Unit Linked Insurance Products) Regulations, 2019
	“Regulation” replaced by “Regulations”.

	1.b. This shall come into force on the date of their publication in the Official Gazette.

	1.b. These shall come into force on the date of their publication in the Official Gazette.

	“This” changed to “These”.
During the process of legal vetting, all places were not corrected to the above effect.

	4.f. The product filing documents shall clearly mention the fallowing classification:
i) Life/Pension/Health
ii) Individual/group
	4.f. The product filing documents shall clearly mention the following classification:
iii) Life/Pension/Health
iv) Individual/group

	Spelling correction of the word “following”.

	5. Benefit payable on death benefits offered under the Health Cover:
	5. Benefit payable on death and benefits offered under the Health Cover:
	The phrase “and” has been added for better clarity.

	8.iii. Insurers may extend an option to a policyholder to alter the premium payment term or policy terms provided that such alteration is in accordance with their Board approved underwriting policy, subject to (i) above.

	8.iii. Insurers may extend an option to the policyholder to alter the premium payment term or policy term provided that such alteration is in accordance with their Board approved underwriting policy, subject to (i) above.
	To bring in more clarity from syntax point of view.

	9. Commission, Remuneration and Expenses shall be as per the extant Commission and Remuneration Regulations, Expenses of Management of Insurers transacting Life Insurance Business Regulations issued by the Authority time to time. 
	9. Commission, Remuneration and Expenses shall be as per the extant Commission and Remuneration Regulations and Expenses of Management of Insurers transacting Life Insurance Business Regulations issued by the Authority time to time.
	“Comma” replaced by “and” from syntax point of view. 

	Reg. 10.c.ii. The policy shall continue to be invested in the discontinued policy fund and the proceeds from the discontinuance fund shall be paid at the end of lock in period.   Only fund management charge can be deducted from this fund during this period. Further, no risk cover shall be available on such policy during the discontinuance period.
Explanation: (i) “Proceeds of the discontinued policies” means the fund value as on the date the policy was discontinued, after addition of interest computed at the interest rate stipulated in Regulation 13 under this Regulation.

	`10.c.ii. The policy shall continue to be invested in the discontinued policy fund and the proceeds from the discontinuance fund shall be paid at the end of lock-in period.   Only fund management charge can be deducted from this fund during this period. Further, no risk cover shall be available on such policy during the discontinuance period.
Explanation: “Proceeds of the discontinued policies” means the fund value as on the date the policy was discontinued, after addition of interest computed at the interest rate stipulated in Regulation 13 under this Regulation.

	Numbering “(i)” removed as it was not relevant. 

	15.a. The policyholder can revive the policy, in accordance with sub regulation (u) of regulation 3.  Where the policyholder revives the policy, the policy shall be revived restoring the original risk cover in accordance with the terms and conditions of the policy.
	15.a. The policyholder can revive the policy, in accordance with sub-regulation (u) of Regulation 3.  Where the policyholder revives the policy, the policy shall be revived restoring the original risk cover in accordance with the terms and conditions of the policy.
	First letter of “regulation” changed to capital letter.

	16.a. Surrender Value: All individual Unit Linked insurance and pension products shall acquire surrender value in the following manner: 
i) Unit Linked insurance products other than Unit Linked pension products shall acquire surrender value stipulated in Regulations 9 & 14 under this Regulation.
24(d) Provisions stipulated in Regulation 32(d) under this Regulation shall apply in case of complete surrender of the policy.
	16.a. Surrender Value: All individual Unit Linked insurance and pension products shall acquire surrender value in the following manner: 
i) Unit Linked insurance products other than Unit Linked pension products shall acquire surrender value stipulated in Regulations 10 & 14 under this Regulation.
24(d) Provisions stipulated in Regulation 32(e) under this Regulation shall apply in case of complete surrender of the policy.
	Corrected Regulation reference. Typo Error now rectified.

	21.b The following options shall be available to the policyholderon the date of surrender:
i) To utilize the entire proceeds to purchase immediate annuity or deferred annuity from the same insurer at the then prevailing annuity rate subject to the regulation 21(b)(iii), the policyholder shall be given an option to purchase immediate annuity or deferred annuity from any other insurer.
or 
ii) To commute up to 60% and utilize the balance amount to purchase immediate annuity or deferred annuity from the same insurer at the then prevailing annuity rate subject to the regulation 21(b)(iii), the policyholder shall be given an option to purchase available annuity from any other insurer.
	21.b The following options shall be available to the policyholder on the date of surrender:
i) To utilize the entire proceeds to purchase immediate annuity or deferred annuity from the same insurer at the then prevailing annuity rate subject to the Regulation 21(b)(iii), the policyholder shall be given an option to purchase immediate annuity or deferred annuity from any other insurer.
or 
ii) To commute up to 60% and utilize the balance amount to purchase immediate annuity or deferred annuity from the same insurer at the then prevailing annuity rate subject to the Regulation 21(b)(iii), the policyholder shall be given an option to purchase available annuity from any other insurer.
	Introduced space between “policyholderon” and first letter of “regulation” changed to capital letter.

	27.g. Mortality or Morbidity charge: This is the cost of life or health insurance cover. It is exclusive of any expense loadings levied by cancellation of units. This charge, if any, shall be levied at the beginning of each policy month from the fund.
	27.g. Mortality or Morbidity Charge: This is the cost of life or health insurance cover. It is exclusive of any expense loadings levied by cancellation of units. This charge, if any, shall be levied at the beginning of each policy month from the fund.
	First letter of “charge” changed to capital letter.

	32.a Group Unit Linked products arethe Unit Linked insurance products offered under a group platform. 
	32.a. Group Unit Linked products are the Unit Linked insurance products offered under a group platform. 
	Introduced space between “arethe”

	32.f. group Unit Linked insurance products may offer life insurance cover.
	32.f. Group Unit Linked insurance products may offer life insurance cover.

	First letter of “group” changed to capital letter.

	Administration of Unit Linked Insurance Products
36. Administration of Unit Linked insurance products:
a) No insurer shall launch any product unless the Board or its delegated risk committee certifies to the Authority that “all the system requirements on an ongoing basis for the product…………. (product name) to be launched are established and the systems enable the insurer from day of launch of the product, to perform seamlessly all the day-to-day operations, computation of NAV on a daily basis and enables to submit all the necessary reports and returns as required under the Act, the IRDA Act, Rules or Regulations framed thereunder from time to time”. The certificate shall be submitted to the Authority before the launch of the product.
	Administration of Unit Linked Insurance Products
36. No insurer shall launch any product unless the Board or its delegated risk committee certifies to the Authority that “all the system requirements on an ongoing basis for the product…………. (product name) to be launched are established and the systems enable the insurer from day of launch of the product, to perform seamlessly all the day-to-day operations, computation of NAV on a daily basis and enables to submit all the necessary reports and returns as required under the Act, the IRDA Act, Rules or Regulations framed thereunder from time to time”. The certificate shall be submitted to the Authority before the launch of the product.
	Repetition of heading removed. Also sub-numbering was not required.

	42. Market Value adjustment:
a) Market value adjustment shall not be allowed under unit linked insurance products as the payment to the policyholder is determined by the fund value which is market value of the assets.

	42. Market Value adjustment:
Market value adjustment shall not be allowed under unit linked insurance products as the payment to the policyholder is determined by the fund value which is market value of the assets.

	Sub-numbering removed. 

	44. Unit Linked Health Insurance Products: 
a) All the health insurance products under Unit Linked platform shall comply with the extant regulations, guidelines and circulars applicable for unit linked insurance products.  

	44. Unit Linked Health Insurance Products: 
All the health insurance products under Unit Linked platform shall comply with the extant regulations, guidelines and circulars applicable for unit linked insurance products.  

	Sub-numbering removed. 

	49. The insurers shall follow the following procedure for implementation of this regulation:
a) All existing products can continue to be open to new business for a period stipulated by the Authority.
b) All new products filed after date of notification with Authority shall comply with this Regulation.
c) Existing products need to be withdrawn or modified to comply with this Regulation during the transition period.
d) The Authority may issue guidelines or circulars with regards to procedure for modification of existing products to comply with this Regulation.
e) Where any product or feature of a product is cleared by the IRDAI, such clearances for the same kind of product or feature shall not be denied to any other insurer. However, the Authority reserves the right to require insurers to withdraw a product or a feature of the product if such product feature is found not to be consistent with policyholder interests.
	49. The insurers shall follow the following procedure for implementation of this Regulation:
a) All existing products not complying with these Regulations can continue to be open to new business for a period stipulated by the Authority.
b) All existing products complying with these Regulations can continue to be open to new business.
c) All new products filed with the Authority after date of notification of these Regulations, shall comply with these Regulations.
d) Existing products need to be withdrawn or modified to comply with these Regulations during the transition period.
e) The Authority may issue guidelines or circulars with regards to procedure for modification of existing products to comply with these Regulations.
f) Where any product or feature of a product is cleared by the IRDAI, such clearances for the same kind of product or feature shall not be denied to any other insurer. However, the Authority reserves the right to require insurers to withdraw a product or a feature of the product if such product feature is found not to be consistent with policyholder interests.
	First letter of “regulation” made capital and “this regulation” replaced by “these Regulations”.

Further, changes made for better clarity.

	50.c Without prejudice to the above, the Authority may also initiate such action against the said insurer, as deemed appropriate, under the provisions of the Act, the Insurance Regulatory and Development Authority Act, 1999 and the relevant regulations framed there under.
	50.c. Without prejudice to the above, the Authority may also initiate such action against the said insurer, as deemed appropriate, under the provisions of the Act, the Insurance Regulatory and Development Authority Act, 1999 and the relevant regulations framed thereunder.

	Space removed.

	51.a. In order to remove any difficulties in respect of the application or interpretation of any of the provisions of this regulation, the Chairperson may issue appropriate circulars, clarifications or guidelines, as and when required.
	51.a. In order to remove any difficulties in respect of the application or interpretation of any of the provisions of these Regulations, the Chairperson may issue appropriate circulars, clarifications or guidelines, as and when required.

	Phrase “this regulation” replaced by “these Regulations”.


	52) Repeal and Savings: 
a) The IRDA (Linked Insurance Products) Regulations, 2013 shall be repealed from the date this regulation comes into force.
b) Unless otherwise provided by this regulation, nothing in this regulation shall deem to invalidate the contracts entered prior to this regulation coming into force.
	52) Repeal and Savings: 
a) The IRDA (Linked Insurance Products) Regulations, 2013 shall be repealed from the date these Regulations comes into force.
b) Unless otherwise provided by these Regulations, nothing in these Regulations shall deem to invalidate the contracts entered prior to these Regulations coming into force.
	Phrase “this regulation” replaced by “these Regulations”.


	-
	Dr. SUBHASH C KHUNTIA, CHAIRMAN

	Name of chairman inserted.
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